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84 students leave school over eggs

CYNTHIA CHANDRAN

Thiruvananthapuram: As
many as 84 students of a gov-
arnment school in Karna-
taka's Aalakere have taken
transfer certificates in protest
against the serving of boiled
eges in midday meals.

The students belong to the
Lingayvat community, who
worship Lord Shiva. Their
parents are opposed to the
cooking of eggs in the school,
which is located close to a
Shiva temple.

The discontent over the
midday meal among the stu-
dents and their parents at the
Government Higher Primary
School at Tiptur block in Tu-
makurn district had been sim-

mering for along fime.

The Karnataka govern-
ment offers students the
choice of holled egg, banana
or chikkl as part of the midday
meal scheme.

The co-ed school, which
has classes from I to VIII, had
124 students on its rolls, Man-
dya MLA Ravikumar Gowda
told The Telegraph.

“Forty per cent of the stu-
dents belong to the Lingayvat
comimunity, who are against
boiled eges. The remaining 60
per cent belong to Vokkalin-
ga and SC communities, who
prefer to have eggs in midday
meals. Following the escalation
of the issue, the government
decided to let the parents take a
call. The parents of 84 students

took transfer certificates and
got thetr kKids admitted to other
public schools in the nearby vil-
lages, Lingayats are devout veg-
etarians who do not consume
egges,” Gowda said.

The local administration,
school authorities and the par-
ents had tried to hammer out a
solution, but to no avail.

“There’s nothing we can do
to change the mindset of the
parents. At the same time, we
cannot work against the law. It
has to be elther boiled egg, ba-
nana or chikkl,” Gowda said.

Karnataka school edu-
cation and literacy minister
Madhu Bangarappa recent-
ly told the Assembly that
some parents preferred thefr
children to skip eggs on

specific days.

“Ithas heen decided toseek
the approval of parents during
admission for the child’s food
preference. It's better to have
parental approval on such is-
sues,” Bangarappa said.

There are reports that
funds meant for the midday
meal scheme in Karnataka
were heing diverted. Bangara-
ppa has denied the allegations.,

BJP MLA N. Ravikumar
Informed the Assembly that
the Azim Premjl Foundation
had pledged #1,500 crore over
three years to provide eggs to
schoolchildren as part of the
midday meal scheme. Howev-
er, surprise checks on schools
revealed that the children

Werse not getting eggs.
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Negligence, poor visibility:
Rail tracks turn death traps

In Some Areas Curvature Of Tracks Exacerbates Problem
38 DEATHS SO FAR

TC.Sreemol@timesofindia.com

Kochi: Railway tracks in Er-
nakulam are becoming death
traps as people throw caution
tothe wind. Asmanyas 38 peo-
ple died on railway tracks bet-
ween Kalamassery and Chert-
halathis yearsofar, according
to data collected by railway
authorities.

Of these, 24 died within
the city limits, between Kala-
massery and Ernakulam
North stretch. Among these,
eight deaths were reported in
the Kalamassery area itself.

According to railway offi-
cials, several factorscontribu-
te to this. These include high
curvature of tracks, people
crossing tracks while spea-
king over phones, bushes gro-
wing on both sides of tracks
making the arrival of trains
unobservable to pedestrians
and suicideattempts.

There have also been inci-
dents where passengers sit-
ting onfootboardsor standing
near train doors accidentally
falling onto railway tracksre-

sulting in deaths.

“One of the main causes
of the high run-over rate in
the city is people crossing
tracks while using mobile
phones. Identifying the exact
reasons for such incidents is
often challenging, as bodies
aremostly found in bad condi-
tion and there are no witnes-
ses. The curvature of the
tracks further exacerbates
the problem, preventing peo-
ple from seeing approaching

I8 @] Kalamassery - ()
g Ernakulam North> (3

Edappally> (9
Tripunithura > )

PREVENTIVE
> Registering
cases under Section
147 of Railways Act
against trespassing
» Conducting
awareness
programmes in
residential areas
near the tracks
» Advising cattle
owners not to leave
animals unattended
near tracks

trains. Additionally, in many

stretches, there is insufficient
space for people to stand safe-
ly when they notice an appro-
aching train,” said an official
with railway protection force
inErnakulam.

Even applying the emer-
gency brake to avoid hittinga
person on the track is often
unsuccessful. “What we now
notice is that several people,
especially migrant workers,
cross the tracks while spea-

king over the phone or using
headsets. In such situations
they fail to hear the horns.
There are numerous curves
in the Thiruvananthapuram
railway division. These cur-
ves often have limited visibili-
ty, reducing the reaction time
of loco pilots as our attention
will be on signals and tracks.
Some individuals mistakenly
believe that standing on the
narrow spacenear thetrackis
safe. Others opt to take selfies
or reels standing on the small
gap as trains approach, lea-
ding to accidents,” said a loco
pilot, who recently approa-
ched RPF after a young wo-
man ran towards a moving
train near Aluva station, un-
der the influence of narcotics.
A senior loco pilot said
migrant workers, who live in
crowded places, prefer to
stroll near tracks and sit on
them, making them vulnerab-
le to accidents. Officials said
many consume alcohol and
use narcotic substances be-
hind the overgrown bushes
and cross tracks carelessly.
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% rise in abortions

in5yrs, highest among states

AjayTomar@timesofindia.com

Hyderabad: Telangana re-
corded an over 900% rise in
abortions (medically termi-
nated pregnancies) over the
past five years, shows data ta-
bled in the Rajya Sabha re-
cently. This is the highest in-
crease that any state has wit-
nessed in India during this
period — with abortion num-
bers increasing from 1,578 in
2020-21 to 16,059 in 2024-25.
During the intervening
years, the count rose from
4,071in2022-23 toastaggering
12,365 in 2023-24.

The records were present-
ed by Union minister of state
for health and family welfare,
Anupriya Patel. Doctors
from Telangana attributed
thissharprisetoahostof rea-
sons ranging from medical
conditions, unplanned preg-
nancies, higherlivingcoststo
more women wanting to de-
lay motherhood.

“Majority of abortions
during this period were per-
formed before completion of
12 weeks of pregnancy, due to
medical complications.
There were spontaneous
abortions because of genet-
ics, chromosomal and con-

Telangana (917% increase)
2020-21 W

2021-22 mm

2022-23 m

2023-24 DO
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SOUTH SEES DISTURBING SPIKE

TOP THREE STATES WITH HIGHEST MEDICALLY TERMINATED PREGNANCIES

Andhra Pradesh (367% increase)
1,578 | 2020-21 2,282
3,114 | 2021-22 9,119 44
4,071 | 2022-23 D 8,446
12,365 202324 p 8,949
2024-25 I 10,676

OVER 600 WELL-CAPACITATED FACILITIES
e Telangana has 608 healthcare facilities

~ offering abortion services

{ / across urban and rural areas

@)

"_\ e The average is 26
procedures per facility,
o’ © indicating low
2K # patient load per
- centre

Kerala (203% increase)
2020-21 ——
2021-22 10,983
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2023-24 I
2024-25 . 25,884

T
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genital abnormalities — de-
tected inthe developingfetus.
These natural pregnancy
losses represented a signifi-
cantportion of the overall fig-
ures,” said Dr VK Sumithra,
programme joint director
state’s maternal health and
nutrition department. She
said, in some cases, failure to
comply with use of contra-

ceptives—including missing
trimesterly injections — led
to MTPs.

“Economic reasons too
are reshaping family plan-
ning choices, particularly in
urban areas, with couples
choosing to delay or limit
childbirth,” she added.

Dr Hem Lata, senior gy-
naecologist and additional

deputy district medical and
health officer (DMHO), Hyde-
rabad, reiterated the chang-
ing family planning patterns
in Telangana. “Till a few
vears ago, people would un-
dergo family planning oper-
ations after having two chil-
dren, but now they are get-
ting it done after one child on-
Ly due to high living costs and

other expenses,” she said,
adding, “This shows how eco-
nomic pressures are driving
reproductive decisions.”

Improved data collection
and increased awareness are
also factors that have added
tothis surge, say doctors. Ear-
lier, many MTP cases went
unreported due to lack of
streamlined systems. “Now,
with the integration of the
Health Management Infor-
mation System (HMIS) re-
porting mechanisms have
significantly improved. This,
along with greater awareness
around the provisions of the
MTP Act, 2017, hasledtomore
accurate and consistent doc-
umentation of medical ter-
minations across the state,”
said Dr Sumithra. “To add to
that is the age of abortion be-
ing increased from 20 weeks
to 24 weeks, and in special cir-
cumstances abortion above
24 weeks,"” she added.

Some also pegged it to
changing demographic pat-
terns, particularly post Co-
vid. “More women are part of
the workforce and prioritise
career growth, stability, and
family planning,” said Dr Ru-
pa Banu, a gynaecologist
from a private hospital.
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Lack of political will in TN to prevent caste crimes

In 2016, the Madras High Court, alarmed by rising ‘honour’ crimes, ordered proactive
measures in B Dilipkumar vs The Secretary to Government case.

https://www.newindianexpress.com/states/tamil-nadu/2025/Aug/16/lack-of-political-will-
in-tn-to-prevent-caste-crimes

Grace Anu, Edgar Kaiser
Updated on: 16 Aug 2025, 7:54 am
3 min read

Even as the uproar on the ‘custodial death’ of Ajithkumar and the suicide of Rithanya due
to dowry harassment continues, the ‘honour killing’ of Dalit youth Kavin Selvaganesh has
raised troubling questions about Tamil Nadu’s socio-political climate. This murder
shatters the belief that education can keep caste discrimination at bay. While activists
and politicians demand a special law for ‘honour killings’, it is time to examine what has
been done, and what governments have failed to do.

Is this an isolated event?

While Tamil Nadu’s Dravidian movement is often celebrated for its social justice legacy,
caste-based violence and ‘honour killings’ persist. Twenty-seven-year-old Kavin was
killed over his relationship with a dominant caste woman. Southern districts have seen
recurring caste violence, often involving students. In Nanguneri, Tirunelveli, a Dalit boy
was hacked by classmates from a dominant caste after prolonged bullying, prompting the
government to form a one-man committee under Justice Chandru in 2023. Two years
later, in 2025 another Dalit boy was hacked, losing his fingers after leading his team to
victory in a kabaddi match against dominant caste players. ‘Honour killings’ have
perpetuated in the state from Kannagi-Murugesan in 2003 to Kavin’s murder now. Many
cases remain unreported, disguised as suicides in rural areas. Despite reformers like
Periyar, caste remains, as Dr B R Ambedkar said, “a state of mind”. A civil society report
documents 65 ‘honour killings’ in Tamil Nadu since 2017. The systemic failure in the
implementation of the already existing provisions and directives enables such crimes.

What did the government do so far?

Following the Nanguneri violence, the Justice Chandru Committee recommended
measures, the lack of implementation of which highlights the lack of commitment of the
‘social justice’ model.

In 2016, the Madras High Court, alarmed by rising ‘honour’ crimes, ordered proactive
measures in B Dilipkumar vs The Secretary to Government case. The current NHRC
chairperson, Justice V Ramasubramanian, in the judgment directed the state government
to set up special cells in every district constituting the Superintendent of Police, the District
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Social Welfare Officer, and the District Adi-Dravida Welfare Officer, a 24-hour helpline,
and counselling for parents opposing inter-caste marriages. The judgment repeatedly
emphasised on “eradication of the evil of caste”.

However, a recent RTI, almost a decade later, revealed that no district has a designated
special cell including Tuticorin and Tirunelveli, where Kavin's murder took place. Some
districts claimed no complaints on ‘honour killings’. TN Social Welfare Minister Geetha
Jeevan'’s recent admission of ignorance about the special cells further highlights systemic
neglect.

At the national level, nothing much has been done despite the Law Commission’s 242nd
Report recommending the Prevention of Interference with the Freedom of Matrimonial
Alliances (in the Name of Honour and Tradition) Bill. Neither this nor the Supreme Court’s
2018 Shakti Vahini judgment spurred Parliament to act. Even Rajasthan’s proposed bill
never translated into an Act.

Lack of political will and dying Dalits

These failures point to the political utility of caste divisions. Despite judicial orders and
call for special laws, everything is kept in abeyance for obvious reasons. Lack of
awareness of such laws and judgments among the marginalised calls for an increased
participation from the government. A moment has come in time to do more than just the
ritual outrage during every Dalit’s death, to build a robust system that puts an end to these
‘honour’ crimes. What is needed now is not merely a symbolic solidarity, but courageous
leadership committed to action, thereby restoring public faith that this government is
genuine in the pursuit of true social justice.

(Grace Anu is a social worker at People’s Watch, Madurai. Edgar Kaiser is a human rights
lawyer at People’s Watch)
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As Dharmasthala Mystery Grows, Karnataka BJP Smells Conspiracy Against Hindu
Pilgrimage Centre

Dharmasthala Mystery: The Congress-led Karnataka government has stated that action
will be initiated against those who are involved in carrying out propaganda against the
Hindu pilgrimage centre Dharmasthala in the mass grave case.

https://www.thedailyjagran.com/india/as-dharmasthala-mystery-grows-karnataka-bjp-
smells-conspiracy-against-hindu-pilgrimage-centre-10260476

By IANS | Fri, 15 Aug 2025 04:12 PM (IST) | Source:lIANS

Dharmasthala Mystery: BJP MLA CN Ashwath Narayan has insisted that if Deputy Chief
Minister DK Shivakumar truly trusts Lord Manjunatheshwara, he should order a thorough
investigation against those "carrying out propaganda" against the Hindu pilgrimage
centre, Dharmasthala.

Speaking to the media at the BJP headquarters in Bengaluru, he questioned whether
people's patience and tolerance were being tested regarding the Dharmasthala matter.

He criticised the way events at Dharmasthala were being portrayed, saying, "Did such an
incident even occur at Dharmasthala? YouTubers are speaking without restraint. On
social media, they themselves conduct investigations and pass judgments. This has
caused significant distress to the Hindu community and devotees of Sri
Manjunatheshwara.

"Ashwath Narayan also expressed objection to allegations made against the temple
authorities.He reiterated, "In KG Halli and DJ Halli, someone had posted something
online, and police stations were set on fire. Legislators’ houses were burned. Police
vehicles were torched, and attacks were carried out on police personnel. At that time, the
Congress party justified all this. Yet today, in Mangaluru district, if party workers post
something on social media, FIRs are filed automatically. Why is the Home Department
not taking legal action or registering suo motu cases when posts are made regarding
Dharmasthala or temple authorities?"

Meanwhile, the Congress-led Karnataka government has stated that action will be
initiated against those who are involved in carrying out propaganda against the Hindu
pilgrimage centre Dharmasthala in the mass grave case.

Responding to media questions near the KPCC office on Friday, Deputy Chief Minister
stated, "The government is considering taking action against those who have lied and
spread misinformation in connection with the Dharmasthala case.
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"In a major development, on July 11, the unidentified complainant in the case, who had
claimed that he was forced to bury several bodies of women who were raped and
murdered in Dharmasthala village, appeared before a court in Karnataka's Mangaluru
district. The complainant requested that the police exhume the bodies in his presence.

Even as 17 burial sites were excavated, the authorities could not find any strong evidence.
As no substantial evidence was found after excavating 17 burial sites, the BJP has started
launching attacks on the Congress-led government in the state. The party has charged
that the Congress-led government is "colluding” with anti-Hindu forces to defame the
pilgrimage centre and demanded an interim report from the Home Minister. Home
Minister Parameshwara will make a statement on the Dharmasthala case on August 18
in the Legislative Assembly.

(Note: Except for the headline, this story has not been edited by The Daily Jagran staff.
Credit: IANS)
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India’s Muslims at 78 years of Independence

https://maktoobmedia.com/opinion/indias-muslims-at-78-years-of-independence/

Sajjad rHassan | August 15, 2025 | Modified : August 15, 2025

It's the 78th anniversary of India’s Independence. There is much to celebrate, yet much
to reflect: how far we have drifted away from the promise made “at the stroke of midnight
hour” of upholding constitutional values and practices, a disquiet that most recently is
animating apprehensions across the country about voter exclusion in Bihar and other
states, with implications for possible mass disenfranchisement of vulnerable groups.

For Muslims, the fears are more raw and long-standing, in this past decade, especially in
BJP-ruled states of Assam, Gujarat, Haryana, Jammu & Kashmir, Madhya Pradesh,
Rajasthan, Uttarakhand and Uttar Pradesh. The list of discriminatory legislations, policies
and practices, resulting in anti-Muslim violations becoming widespread and systematic is
long. The following catalogue of issues raised by United Nations experts and reputable
international NGOs, besides the media, captures some of the principal ones.

These are about, most recently, mass demolitions, evictrions and deportations by
authorities, as well as grave abuses by police and security forces, and lynchings and
other hate crimes by private groups, all routine now. Behind these abuses are a range of
discriminatory laws and policies, including the Citizenship Amendment Act, National
Register of Citizens (NRC), and the Wagf Amendment Act, as well as laws that facilitate
abuse, such as anti-conversion and cow prortection laws and those
that segregate and disadvantage minorities in education and livelihoods, besides judicial
interventions that infringe religious rights of Muslims.

A national security architecture — including draconian laws such as National Security Act,
Unlawful Activities Prevention Act, Uttar Pradesh Gangsters Act, Maharashtra
COCA, Jammu & Kashmir Public Safety Act (PSA) among others — is also weaponised
by state and central administrations to target minorities, in addition to
political dissidrents and the wider civil society. Much of this abuse is enabled by hate
speech and incitement by senior leaders, who despite being called
out internationally, disregard warnings.

A recent investigation of the Hindutva project in Uttarakhand, that captures the crisis
facing Muslims well, is both alarming in the extent of the abuse and depressing in how
deep the roots of the Hindutva machine go. They show how Muslims have been attacked
physically and economically, their livelihoods destroyed, as have their mosques and
shrines, everyday life made impossible, in some cases driving them out in campaigns of
ethnic cleansing.
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When Muslims have protested against these abuses in Uttarakhand, they have been
extrajudicially executed or detained under terror and other draconian laws, and tortured,
and have had their houses and commerce destroyed, all as reprisal for speaking up. The
report demonstrates how this domination, has been achieved through a tangled web of
local and state-level networks of youth, businesses, clerics and other actors, of the Sangh
Parivar, all under the protection and support of the BJP-led state machinery, using state
power and campaigns of hate and violence, what observers have called the ‘vigilante
state’.

100 years after Rashtriya Swayamsevak Sangh’s formation and 78 years after India’s
independence, RSS’s vision of Muslims as second-class citizens, seems close to being
fully realised, at least for some Muslims.

Failures of safeguards

Despite the graveness of the violations, remedial measures are lacking. Journalists and
human rights defenders (HRDs) reporting on the abuses are routinely targeted, resulting
in information on the abuses being restricted. Victims’ attempts at seeking justice are
often fruitless, resulting in a lack of acknowledgement of the crimes, little attempt by
authorities to independently investigate and prosecute the perpetrators, and to provide
restitution to families, all devastated by grave abuses and discrimination.
Key justice institutions National Human Rights Commission, besides the highest
courts, have been accused of failing in their duty, due, UN experts have shown, to lacking
in independence and impartiality. Institutions meant to facilitate access to economic and
social participation, Minorities Commission and departments for Minority Welfare, seem
to have fully abdicated their responsibility.

How have Muslims responded historically?

This is not the first time that Muslims in India find themselves in this situation. Perhaps
the situation just after Partition was a more existential threat. The eminent jurist and
writer, AG Noorani, compares the situation of Muslims in 1947 to that in the aftermath of
the 1857 Mutiny, when “radical change in the political order, amidst bloodshed and
carnage, was accompanied with threat to old ways of living”. The two situations were
analogous, in that Muslims “felt helpless and forlorn as they experienced distrust and
hostile discrimination in their daily lives”.

The same could be said about reality today.

Yet, Noorani makes a distinction between the response by the Muslim community in the
19th century to that in the aftermath of Independence, and that was about leadership. “In
1947, the Muslims of India found themselves leaderless. Those in whom they had
confidence went to Pakistan. The ones that remained had none of the qualities of the
earlier’, meaning 19th century generation, concluding, “ post-Independence leaders had
no gift of political leadership, still less of organisation”. This he felt had left its imprint on
the community that it has not been able to erase.
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Muslim mobilisation in the years after Independence took three broad forms:

A section of erstwhile Muslim League, which chose not to move to Pakistan, reconstituted
itself as the Indian Union Muslim League, with its base mostly in Tamil Nadu and Kerala.
Deploring the politics of the reconstituted IUML, Mohamed Reza Khan, IUML council
member of the Madras legislature, commented, in 1961, that instead of working amongst
the Muslim masses to raise their social, education and economic levels “we bother
ourselves only with elections in Madras and Kerala and that without any corresponding
benefits”.

The second trend was of Muslims who joined the Congress party. The historian Mushirul
Hasan commenting on the Congress Muslims of Maulana Abdul Kalam Azad’s
generation, lamented: though politically correct in urging Muslims to rally around the
Congress and extolling democracy and secularism, they “squandered their historical
opportunity” in not being able to create a following around issues of literacy, employment
and improving the condition of common men and women”, rather they sought to uphold
the status quo.

The third trend was of those like the Muslim Majlis-e Mushawarat, an umbrella of Muslim
organisations, as well as Jamiat-e-Ulema in Hind, the All India Muslim Personal Law
Board, and campaigns such as the Babri Masjid Action Committee, who chose to mobilise
Muslims to assert their rights, ventilate grievances, and agitate for protection against
wrong. They did this entirely on sectarian lines, with Muslims organisations alone. This,
many believe, might have ended in aggravating the situation for Muslims further, a
consequence of what has been described in the literature as ‘Hindu backlash’. It was this
backlash, it is explained, in combination with the rise of the Hindu right in the years after
the death of Jawaharlal Nehru, culminating in the Bharatiya Janata Party’s (BJP) capture
of power in 2014, that has created the current existential crisis for Muslims.

The situation today is far worse than it was in the aftermath of Independence or
since. BJP is now entrenched in power for over a decade, sitting astride a compliant state
structure that it puts to effective use in service of its overtly majoritarian agenda. The
challenge before the community is more formidable, therefore.

A response equal to the challenge!

The over 250 million-strong Muslims in India are not a monolithic group. They live in
different parts of the country, hence their lived realities are different — those in BJP-ruled
states and those in the rest, facing different concerns. They also speak different
languages and belong to different ethnicities. There are significant variations among
Muslims by caste and class, and by access to education and opportunities. Their
concerns are not just Muslim concerns, but also the concerns of their specific gender,
caste, class and ethnicity.

Consequently, there can be no single approach to addressing the crisis. Given the size
of the population and variety of challenges faced by different Muslim communities,
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response can also not be prescriptive. Each community has to devise its own response,
based on its unique situation and circumstance. That said, it is still possible to articulate
a framework for an approach that is mindful of the complexities of the Muslims condition
in India. Here too, Noorani’s advice from over 20 years ago, remains relevant in these
difficult times:

It has increasingly become clear that constitutional safeguards are hopelessly
inadequate. They need political underpinnings. Participation in public life alone, in its
entire range of activities, provides hope.

Given the historical baggage, this participation, for it to be effective, must be inclusive,
seeking responses to the challenges facing the Muslim community, as part of the broader
challenge facing the country as a whole. Such inclusivity would allow wider society to
profit by Muslim participation and thus learn more of their grievance, thus better primed
to act to redress it.

Greater participation in public life is a factor also of representation. Muslim representation
in decision making bodies is abysmal: lowest level in parliament today at 4.4%; average
5.7 % in state assemblies; 3-4 % in higher bureaucracy and police; 2 % in armed forces;
and equally miniscule in the judiciary. This needs to go up significantly. Equally, Muslim
representation in civil society, including among journalists, educators, NGOs and
voluntary/developmental organisations, human rights groups and lawyers, must see an
increase, equal to the challenge.

This increase must also be representative of gender, caste and class backgrounds — with
a lot more Muslim women in public life, as well as those from socially and economically
marginalised sections, able to represent concerns of those most vulnerable in these
hostile times.

Ultimately, it is this new and youthful leadership — more representative of the Muslim
situation, more confidently participating in public life, educating and engaging wide-
ranging constituencies — that will redeem the constitutional promise of justice, equality
and dignity for all Indians.

Sajjad Hassan is a human rights researcher and practitioner.
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Editorial: Our occasional civil society
DTNEXT Bureau|15 Aug 2025 7:00 AM (Updated:15 Aug 2025 7:00 AM )

Animal welfare NGOs and public personalities are arguing that mass confinement would
be cruel to dogs accustomed to living in human communities.

https://www.dtnext.in/edit/editorial-our-occasional-civil-society-843303

DTNEXT Bureau|15 Aug 2025 7:00 AM IST ( Updated:2025-08-15 01:30:32 )

NEW DELHI: The Supreme Court's August 11, 2025, directive to remove stray dogs from
the streets of the National Capital Region has triggered protests by animal welfare
activists, social media influencers and the opportunistic causerati of sportspersons,
celebrities, and actors. It's a coalition that claims to represent civil society.

Critics of the apex court ruling are questioning the practicality of moving lakhs of strays
into municipal capacities of no more than 5,000. Demonstrators have been held in several
cities, denouncing the order as "unscientific" and "inhumane." Animal welfare NGOs and
public personalities are arguing that mass confinement would be cruel to dogs
accustomed to living in human communities.

Social media campaigns have surged, demanding sterilisation, vaccination, and humane
animal management instead of mass removal. Best practices are being cited from foreign
locales like Amsterdam, where sterilisation and vaccination programs have reportedly
reduced dog populations.

Within this advocacy, there is even a strand questioning the vocabulary being used in the
discourse: These, apparently, are not street dogs. They are community dogs, meaning
implicitly that they have a right to live where they wish to, in the streets.

These civil society protests reflect a remarkable fervour and an impressive capacity for
mobilisation of hashtags, influencers, placards, and candles across cities. But they also
strike a sharp contrast with the silence on other urgent issues of the day.

Take the fraud being perpetrated by the Election Commission of India on the voters of
Bihar: More than 6 million voters have been scrubbed from the rolls without showing
cause.

Hundreds of election officials have been ordered to forge the signatures of voters only to
meet an impossible deadline — and to weed out inconvenient voters, perhaps. Or take
the Vote Chori campaign launched by the leader of the Opposition, with evidence of
massive voting irregularities in several states and general elections since 2019.

Take even the campaign being conducted against people in the jhuggi bastis of NCR on
the pretext of detecting illegal immigrants. No candlelight vigils have been held for the
forced eviction of Bangla-speaking bais.
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These are issues that go to the core of our democracy; yet civil society has largely
refrained from participating in any protests over those issues. Contrast this reticence with
this demographic’s raucous participation in the India Against Corruption movement during
UPA 11, circa 2010-12. Millions rallied then under Anna Hazare’s banner, believing him to
be a crusader against corruption and lending themselves to the designs of his acolytes
— Arvind Kejriwal included — who were only executing a Trojan horse campaign for the
RSS.

It brought about a power shift on the basis of trumped-up charges of corruption, most of
which have drawn blanks in the courts since or have been annulled by the investigating
agencies themselves.

The activism of this formless entity claiming to be India's civil society tends to be selective,
sporadic, and self-centred. It rouses itself only when its living arrangements are at risk.

The National Human Rights Commission’s annual report for 2024 registered a 31%
drop in citizen complaints about political violence, a decline attributable not to peace, but
fear and apathy. At the core of this dissonance — empathy for street dogs, equivocation
for everything else — is a fear of the state and therefore an amniotic need for safety.



